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Regulation 1: Governing Admission to all the Progranmes

1. Applications for admission to all the programnwfered by The English and Foreign Languages Unitse
should be made to the Registrar, The English amdidio Languages University, Hyderabad, on presdribems.

2. Admission to the Programme/s is made througtraline Test, conducted by the University, whereves i
prescribed. The bulletin of information in this aed will be for Rs.106+ from EFL University, Hyderabad and other
campuses.

3. The Entrance Test fee will be Rs.200/-*. The \iéke be utilized for meeting the cost of condudttbe Entrance
Test, including the remuneration to the examinstgerintendent, staff and their T.A. and D.A. Theisgs from
bulletin and examination charges will be depositéd Non-Formal Funds in the stipulated proportion.

4.  The Admission Committee constituted for the s shall decide whether an applicant is to be taehiand if
so, to which programme.

5.  All admissions shall, in the first instance,deemed provisional.

6. The Committee may for any valid reason cancel @ldmission granted, provisionally or otherwise,atoy
candidate.

7. The Committee may admit only those candidates pwogramme who fulfil the requirements for adioisdaid
down for that programme.

8. No candidate admitted to a full-time programmeha University shall be allowed to pursue anothdlrtime
course.

9. Candidates who fulfil all other eligibility coitibns and have taken the examination leading ® dlegree
prescribed as the minimum qualification for beingsidered for admission may be allowed to takeEtheance Test for
admission to the respective programmes, and gramtedsional admission, if found suitable.

10. Candidates admitted provisionally will be alexhto attend classes from the beginning of therarage.

11. Such candidates will join the programme and ey fee at their own risk. The provisional adnaasiwill
automatically stand cancelled if they fail to prodwevidence of their having passed the qualifyixan@nations by the
due date.

12. Such candidates are required to submit anaaition non-judicial stamp paper for Rs.50/- beftirey join the
programme.

Regulation 2: Application Form for applying to the University for Recognition of a Teacher as
Professor/Reader/Lecturer/Teacher.

1. NAME

2. DATE OF BIRTH

3. POSTAL ADDRESS

4, ADDRESS OF THE INSTITUTION

QUALIFICATIONS

DEGREE/ Institution from where subject/s Division % of
DIPLOMA Qualified Marks
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Experience

€) Teaching

(b) Administrative Experience

(c) others

(d) Research experience

(e) No. of Books published (please attach a list)

)] No. of papers/Monograph published (please attatist)

Extra Curricular/co-curricular activities, if any

Any other information
Have you applied for recognition, earlier.
If so, when.

| certify that the information given above is catre

Date Bidure

Forwarded/Recommended by

Date Head of the Indton/Department.

With address.
Regulation 3.: NORMS/GUIDELINES FOR INSTITUTION OF MEDALS/PRIZES IN THE UNIVERSITY
Medals/Prizes may be instituted by the University:

1. EFL University Gold Medal for the best studeatibstituted for award to the student who is adaeigs best
all-round student on the basis of his/her acadgrarformance as well as sports, athletics, debatdsparticipation in

literary clubs in the university. The weightage®eogiven for each activity shall be decided byGmenmittee headed by
the Vice-Chancellor, Pro-Vice-Chancellor, Dean &tud’ Welfare and special invitees.

2. Gold Medal in each Department Gold Medals mainbgtuted in each Department for award to thelaits of
the following programmes:

1. One gold medal for each of the Under-graduaté/pfogramme in each department

2 To be awarded to a student who has securedghedt CGPA in the respective programmes, provibat

a The student has cleared all courses within tinédmmam period prescribed for completion of the praogme;

b. The student is not found guilty of misconductmral turpitude

3. Prizes: Prizes in suitable form be instituted dach of the following activities and that thesezgs may be

awarded when these activities are held in an organivay as a regular annual feature:
Debating, Sports, Dramatics, N.S.S and Environnhémiarovement
THE ENGLISH AND FOREIGN LANGUAGES UNIVERSITY HYDER ABAD
LOGO
DISTINGUISHED PERFORMANCE MEDAL IN

This is to certify that has meearded the “Distinguished Performance Medal” in for
his/her outstanding performance in the year .

REGISTRAR
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Regu
1.

Regu
1.

10.

lation 4.: MEDALS/PRIZES TO BE INSTITUTED BY IN DIVIDUALS/PRIVATEMORGANISATIONS

The purpose for which the Medals and Prizesrat@uted should conform to the objectives asrddiin the EFL
University Act.

. The Medals and Prizes should not be denomiretioncharacter and should be open to studentleofihiversity

irrespective of their caste, creed and religior, guage or state.

. Ordinarily these medals should not be named afteindividual. However, if the donor so desird®e Medals

could be named after a person who has made adistimd significant contribution in the relevantldieof
languages, literature and humanities. Institutibmedals in memory of persons from whom contribugidave
been received and accepted by the University mamade on specific requests from the donors. Thedysity
may examine such specific requests on individuaitrirethe light of the subjects being offered hetUniversity,
and such Medals may be titled as “Distinguished al&d

A certificate (draft enclosed) indicating the fétat a Medal/Prize has been instituted in the mgroba particular
person may be issued along with the Medal/Prize.

Scholarship/Fellowship named after distinguishegnidaries and founded by Trust/Foundation/or Boafd
Governors etc.

lation 5: CONDUCT OF THE MEETING OF THE ACADEMI C COUNCIL
Chairperson

The Vice-Chancellor shall preside over theetings of the Academic Council. In his/her/heseatze the Pro-
Vice-chancellor shall preside. In the absence Idhael above, the Academic Council shall elect dd&sor from

amongst those present in the meeting to presidetheemeeting. The Member Secretary or any othembvés

present in that meeting may propose the name obf@$zor for this purpose.

Meetings

The Academic Council shall meet as oftemacessary but not less than twice during theeauidyear. In
extraordinary circumstances, the Vice-Chancellarhis/her/her discretion, may convene an emergespagial
or adjourned meeting on a date to be fixed by hém/h

Notice of Meetings

A written notice of every meeting of theademic Council shall be circulated by the Regigtvahe members
of the Academic Council at least fourteen days teethe meeting. The Vice-Chancellor may authortze t
convening of an emergency meeting of the AcadenuanCil at short notice to consider issues of specia
importance or urgency or on a written requisitioggned by at least 1/3rd of the members of the Agade
Council.

Agenda

Items of the agenda shall be circulatethe members of the Academic Council at leastys da advance of
the date of the meeting.

Items from the members of the Academic councilldeing considered for inclusion in the Agenda, rbay
forwarded to the Registrar at least 21 days in acwaf the date of the meeting. The inclusion efitam into
the agenda or otherwise will at the Vice-Chancslldiscretion.

Notes on the Agenda items may be circulated oriljnd days in advance of the date of the meeting.
The Supplementary Agenda of the meeting can loelated as decided by the Chairperson.

The Chairperson of the Academic council may, havepermit inclusion of any item for which noticeutd
not be given.

Quorum
Nine members of the Academic Council sfalin quorum for a meeting of the Academic Council.
How decision should be taken

All questions at any meeting of the Acade@ouncil shall be decided either through conssmsby a majority
of votes of the members present and voting, anthéncase of the number of votes being equal, the-Vi
chancellor or the member presiding as the casebreaghall have and exercise a second or a castieg The

voting will be done through the show of hands tabented by the Member Secretary.
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11.

12.

13.

1

1

4.

5.

16.

Ruling of the Chairperson
The ruling of the Chairperson of the magiin regard to all questions shall be final.
Inviting an Outsider

The Academic Council may for the purposecofsultation invite any person having special kieolge or
practical experience, to the meeting when the eglewatter is being considered. Such person magksped
otherwise take part in the proceedings of the mgebut shall not be entitled to vote.

Minutes

The minutes of the proceedings of the mestiof the Academic council shall be circulatedtte members
ordinarily within a month from the date of the nmegt

Notice of Resolution and Amendment

a. Any member who wishes to propose a resolutidgheameeting of the Academic Council shall forwarde
the terms of the resolution to the Registrar a0 to reach him/her not later than fourteersdmfore
the date fixed for the meeting.

b.  Such resolutions shall pertain to the powers duttks of the Academic Council in accordance wlith
Act, the Statutes and the Ordinances.

c. The Vice-Chancellor in his/her capacity as thei€person of the Academic Council shall be thes sol
authority to determine whether resolution is inesrdr not.

No resolution, proposal, amendment or any otheingss of which due notice has not been given &l
brought before the Academic Council at any meetiitpout the permission of the Chairperson except th
following:

a. toadjourn the debate;

b to adjourn the meeting;

c to dissolve the meeting;

d. to change the order of the business

e to refer any matter to any authority of the ensity;
f to pass on to the next item of the business;

g. toappoint a committee; and

h.  to propose that the question be put to vote.

Ruling of the Chair: The ruling of the Chairpersohthe Academic Council in regard to all questiars
procedure shall be final.

Regulation 6: STANDING COMMITTEE OF THE ACADEMIC CO UNCIL
1.

There shall be a Standing Committee of the AcacdeCouncil which will consists of the Vice-Charloelor

nominee, the Pro-Vice-chancellor, Proctor, DeaStfdents’ Welfare and 8 members of the Academicn€ibu
nominated by the Vice-chancellor.

The nominated members of the Standing Commétitedl hold Office for a period of 3 years or sodaas they

continue as the members of the Academic Councitlvbiver is earlier.

(ii)

(i)

(iv)

v)

The Standing Committee shall have the followpogvers of the Academic Council:

to prescribe qualifications for admission taieas courses, to determine the intake of studienéach course
and to fix various external examination Centres aiher matters relating to the admission of theesis;

to recognise examinations, degrees, diplonfagtioer Universities and educational bodies for plepose of
admission to various programmes of the University;

to consider the special cases of relaxatiod & this behalf of the rules framed by the Acae@ouncil and
to make suitable recommendations;

to consider the proposals of the School Boaadd to make suitable recommendations to the Academ
Council;

to consider any other matter referred to ithwy Vice-chancellor or the Academic Council;
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(vi) to recommend for approval by the Vice-Chammelthe Academic Calendar of the University subjext
ratification by the Academic Council.

(vii) to recommend to the Vice-Chancellor from tin@ time the fee structure in respect of all thadsnic
programmes of the University.

4. The Standing Committee shall meet at least twigeyear preferably 20 days before every meaifrthe Academic
Council.

5. At least 3 days notice should be given for theetimg of the Standing Committee and the quorunttfermeeting
may be 1/3rd of the number of total members ofStading Committee.

6. The Vice-chancellor, when present, shall preside the meeting of the Standing Committee artdsfher absence,
the Pro-Vice-Chancellor shall act as the Chairperdo the absence of Vice-Chancellor and Pro-Vited@ellor,
the meeting will be presided over by Vice-Chana&ldlominee.

7. The Registrar shall be the non-member Secrathrthe Standing Committee. He/she will communictie
proceedings of the Standing Committee to the Vibasellor, Academic Council and Authorities conestn

Regulation 7: Admission Committee

1. There shall be an Admission Committee for eato8sl.

2. The Vice-Chancellor shall appoint Admission Caittee for each academic year

3. The Admission Committee shall consist of:
Dean (Chairperson)
Heads of the Department concerned
One Professor
One Reader
One Lecturer
Programme Co-ordinator if any
One Member of the Academic Council;
One Member of SC/ST category.

The committee may co-opt any member if it esigks with the approval of the Vice-Chancellor.

4. One-third of the members of the committee doath a quorum. However, the presence of SC/ST sgmitative in
the Committee will be compulsory.

Regulation 8: Grievance Committee (Teaching Staff)
1. Grievance Committee (Teacher) shall be appoibyetthe Vice-Chancellor
ii. Constitution:
Vice-Chancellor or Pro-Vice-Chancellor/Nominee (€parson)
Five Deans
Five Heads of Departments
Two Readers and Two Lecturers nominated by
Vice-Chancellor
for a tenure of 2 years
President and Secretary of Teachers
Association for each year
Registrar (Secretary)
Finance Officer
SC/ST representative.
iii. Meetings shall be held once in each semester.
iv. Special meetings may be held as and when ibinecnecessary.

v. One third of the members of the committee sioath the Quorum.
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Regulation 9: Grievance Committee (Non-Teaching St§
1. Grievance Committee (Non-Teaching Staff) shalbppointed by the Vice-Chancellor
2. Constitution:
Pro-Vice-chancellor (Chairperson)
Two Heads of Departments )
Two Professors )
One Reader and ) - to be nominated by
Vice-chancellor
One Lecturer ) for a period of 2 years
President and Secretary from all Associations lgtian for one year

One person each representing each Group-i.e.,GCA& D- to be nominated by Vice-Chancellor SC/ST
representative

Finance Officer

Registrar shall be the Member-Secretary

3. Meeting shall be held once in each semester.

4. Special meetings may be held as and when itrbesmecessary.
5. One third of the Members of the committee sfwath the Quorum.
Regulation 10: Grievance Committee — Students

a. Grievance Committee shall be appointed by Viwacellor

b. Vice-Chancellor/Nominee (Chairperson)

Pro-Vice-Chancellor

Proctor

Dean Students Welfare

One Dean, One Professor ) to be nominated by
One Head of Department ) Vice-Chancellor for 2 gear
One Reader and One Lecturer)

President and Secretary, Students Council for gaah

One Student each from Hostel, UG and PG and

One each from M.Phil. and Ph.D. courses

Finance officer

Registrar

SC/ST representative

Dean of Students’ Welfare (Member-Secretary)

C. Meetings of the Grievance Committee shall be belke in each semester
d. Special meetings may be held as and when itrhesmecessary
e. One third of the Members of the committee sfoath Quorum

Note: In the absence of the Vice-Chancellor, the PreeMahancellor shall preside over the meetings.
Regulation 11: Procedure of Convocation for Confering Degrees
1. Order of Precedence

a) The following order of precedence shall be olet@at the time of Convocations:

i Chancellor
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)

b)

i. Vice-Chancellor

iii. Pro-Vice-Chancellor

iv. Deans and Directors of Campuses
V. Proctor

vi. Registrar

vii. Members of the Executive Council
viii. Members of the Academic Council
ix. Librarian

The precedence of persons falling under the daad in the table of precedence will be determmethe order
in which their names are enrolled in the Univer&itoks.

¢) The Vice-Chancellor shall determine from timetiime as to the persons who will form the processib the

b)

c)

d)

e)

)}

h)

Convocation. Any dispute arising as to the seniaitall be decided by the Vice-Chancellor whosesiat shall
be final.

Academic Costumes
Chancellor: purple velvet with 4-inch gold lared tufts in front and on the outside of the bottufithe sleeves.

Vice-Chancellor: purple velvet with 2-inch gdite and tufts in front and on the outside of tb&adm of the
sleeves.

Pro-Vice-Chancellor: purple velvet with 1-incbld lace and tufts in front and on the outsidehaf bottom of
the sleeves.

Proctor : purple velvet with 2 inch silver laamed tufts in front and on the outside of the bottdfithe sleeves.

Deans and Directors of Campuses: purple silk @iinch silver lace and tufts in front and on theside of the
bottom of the sleeves.

Registrar: purple silk with 1-inch silver lacadatufts in front and on the outside of the bottointhe sleeves.
Members of Executive Council and
Members of Academic Council : Claretv

with two-inch cream band round necH &ont open folds.

Colours for the various degrees:

B.A.(Hons.), B.Ed - Navy Blue + Black
with white border.

M.A. M.Ed, M.Phil. -Black lined

throughout with light green.
Ph.D. - Claret gown with
two-inch cream band
round neck and front
open folds.

Caps:

Chancellor, Vice-chancellor and  Pro-Vice-chancelmrtar board with gold beading and tassel.

Proctor, Deans, Registrar, Heads and members @xeeutive Council-Mortar Board.

3.

Instructions for Candidates
Candidates must appear in the prescribed acadbess.

A rehearsal shall be arranged on or before #lyeofl the Convocation, at which candidates for degmust be
present. Candidates not present at the rehears#ieuisk of not being admitted at the Convocation



548 THE GAZETTE OF INDIA : EXTRAORDINARY [RRT IlI—SEC. 4]

3. Candidates who are unable to attend the Coneocatust inform the Registrar before hand. Suchdichates
will be admitted to the degree in absentia in agance with the rules prescribed from time to time.

4. “Sir,

| present to you the

Candidates
Whose names are set out in the list, and who hega bxamined and found qualified for the Degree

of to whichy that they may be admitted.”

5. The Vice-Chancellor thereupon shall give todhrdidates the Diplomas and Degrees and shall say-

“By virtue of the authority vested in me as Vicedbbellor of this University, | admit you to the Deg of
and | chargehateter in your life and conversation, you showrgelves

worthy of the same”.
The candidates shall acknowledge by a bow

Regulation 12: Guidelines For drawing up Panel of Eperts for the Selection Committees for the appoimhent of
teachers

1. The Registrar shall send a circular letter (@laith the proformal) in the month of February (once in two years)
to all the Heads of the Department requesting tteeoonvene a meeting of the Teachers of the Depaittfor
drawing up Panel of Experts.

2. The Heads of the Department in turn shall regthes Teachers to submit names of experts in tlesipective
discipline/s.

3. All the names thus received will be considergdthe Department. As far as possible, former teacbé the
University should not be included into the panetxperts.

4. The Head of the Department, after considerihthalproposals, shall finalise the names of exp@arthe meeting
of the department.

The names of experts shall be indicated in tbéopma sent by the Registrar’s Office.
The Panel shall ordinarily contain 15 namesxpkets in different fields of specialization.
The Panel shall contain names, addresses, teleptumbers, E-mail Id etc. of the experts.

A mention may be made in the proforma, date bitlwvteachers’ meeting of the department was held.

© ® N o O

The proforma duly filled in shall be sent to théce-Chancellor by the Head of the Department in a
sealed/confidential cover by 30th April.

10. In case no panel is received from the depattimgthe stipulated date, i.e., 30th April, the &lasf Experts shall
be drawn by the Vice-Chancellor in consultationwtlie experts in the discipline concerned.

11. Panel of experts will be valid for two acadegears.
12. The Panel of experts shall be reported to tteeddmic Council confidentially.

13. The Vice-Chancellor has the authority to addi@ete the names of experts before the panelpsoaped by the
Academic Council in the form of a confidential pospal.

14. In the case of new departments, the first pahekperts shall be drawn by the Vice-Chancelfocaonsultation
with the experts in the discipline concerned.

15. The file containing the panel of experts shallkept in the Vice-Chancellors office. He/She rabp assign this
task to one of the officers who deals with confiiedrmatters.

16. The Vice-Chancellor shall select experts ondlinérom the Panel of Experts approved by the Agrait Council
for being nominated for constituting Selection Coittees from time to time.

* Proforma enclosed
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The English and Foreign Languages University
Hyderabad 500 007

Department of ...

Proforma : Panel of Experts
Year 2008-2009 and 2009-2010

SI.No. | Name and Field of Whether | Remarks
Address of specialization| connectegd
Expert/s to EFL U
(with or not
Tel.No./E.Mail
Id)
1) 2) 3) 4) 5)

Signature

Head of the Department

Date

Note : In the case of retired persons, kindly indicat#her residential address.

Regulation 13:
REGULATIONS CONCERNING THE CONDUCT OF THE MEETING O F THE COURT

1.
2.

Short Title: These Regulations shall be called“Regulations for the conduct of the meetingthefCourt”.

Chairperson: The Chancellor shall preside oweeting of the Court and in the absence, the VicarCéllor, and
in the absence of later, the Pro-vice-Chancellor.

Convening of Meetings

(1) A written notice of meeting shall be circulateylthe Registrar to the members of the courtadtl80 days
before the meeting.

(2) An annual meeting of the Court will be heldadate fixed by the Executive Council. The Couryrakso
meet as and when necessary. In addition, an enm®rgeeeting of the Court at short notice may be
convened to consider issues of special importancegency or on written requisition signed by atsie20
members of the Court.

Agenda Items:

(1) Items for the agenda along with notes shaltibeulated to the members of the Court at leasaysdn
advance of the date of the meeting.

(2) Item from the members of the Court for beingsidered for inclusion in the agenda may be foreertb
the Registrar (Member Secretary) at least 21 dagslvance of the date of the meeting.

(3) Supplementary Agenda of the meeting shall brukdited as decided by the Chairperson.

(4) The Chairperson of the court may, however, jiteimolusion of any item for which due notice couldt be
given.

Quorum: 11 members of the Court shall form argomn
Notice of Resolution and Amendment

(1) Any member who wishes to propose a resolutiothe meeting of the Court shall forwarded the w®rh
the resolution to the Registrar so as to reachh@mnot later than fourteen days before the datffor
the meeting.

(2) Such resolutions shall pertain to the powers duties of the Court in accordance with the Aot Statutes
and the Ordinances.

(3) The Chancellor in his/her capacity as the Gleson of the Court and or in his/her absence tice-V
Chancellor shall be the sole authority to determhether resolution is in order.
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7. No resolution, proposal, amendment or any othesiness of which due notice has not been giveh bba
brought before the Court at any meeting withoutgéemission of the Chairperson except the following

() to adjourn the debate;

(b) to adjourn the meeting;

(c) to dissolve the meeting;

(d) to change the order of the business

(e) to refer any matter to any authority of thevensity;
() to pass on to the next item of the business;

(g) to appoint a committee; and

(h) to propose that the question be put to vote.

8. Ruling of the Chair: The ruling of the Chairpmrsof the court in regard to all questions on pdace shall be
final.

Regulation 14:
REGULATION CONCERNING THE CONDUCT OF THE MEETINGS O F THE EXECUTIVE COUNCIL
1. Short Title: These regulations shall be caltegregulations for the conduct of the meetinghefiExecutive Council.

2.Chairperson: The Vice-Chancellor shall presideravery meeting of the Executive Council. In hés/absence the
Pro-Vice-Chancellor shall preside. In the abserideoth Vice-Chancellor and Pro-Vice-Chancellor,rafBssor member
of the Executive Council elected by the Executivrixil of the University shall preside over the tmeg The name of
such a Professor may be proposed by the Membeetaegior any other member of the Executive Council.

3. Convening of meetings

i. A written notice of every meeting shall be cilated by the Registrar to the members of the ekexgbuncil at
least 14 days before the meeting.

ii. The Vice-Chancellor may authorise the convenaigan emergency meeting of the Council at shoticaato
consider issues of special importance or urgency.

iii. The Council shall meet as often as may be ssagy but not less that 2 times in a year.
4. Agenda ltems

Items for the agenda as approved by the Vice-Chiandegether with the notes thereon may be citadato the
members of the Council at least 7 days in advahteeodate of meeting.

5. Ruling of the Chair: The ruling of the Chairpmrf the council in regard to all questions ongaaure shall be final.
6. Seven members shall form the Quorum for the imget
7. i. Notice of Resolution and Amendment

f.  Any member who wishes to propose a resolutiothatmeeting of the Executive Council shall forweddhe
terms of the resolution to the Registrar so agszh him/her not later than fourteen days befaeedtte fixed
for the meeting.

g. Such resolutions shall pertain to the powersdrits of the Executive Council in accordance i Act, the
Statutes and the Ordinances.

h. The Vice-Chancellor in his/her capacity as tlmai€person of the Executive Council shall be the swithority
to determine whether resolution is in order.

vi. No resolution, proposal, amendment or any othesiness of which due notice has not been givaii bk brought
before the Executive Council at any meeting withtbet permission of the Chairperson except the \fofig:

a. to adjourn the debate;

b. to adjourn the meeting;

c. to dissolve the meeting;

d. to change the order of the business

e. torefer any matter to any authority of the ensity;
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f. to pass on to the next item of the business;
to appoint a committee; and
to propose that the question be put to vote.

Vii. Ruling of the Chair: The ruling of the Chaimgen of the Executive Council in regard to all digess on
procedure shall be final.

Regulation 15: PURCHASE COMMITTEE

A. Purchase Committee that will be required to mikalise purchases in respect of central budgetaads shall be
appointed by Vice-Chancellor every year.

1. Constitution:
(i) A Professor to be appointed by Vice-Chance{@hairperson)
(i) Registrar or his/her nominee
(i) Finance Officer or his/her nominee
(iv) Dean if concerned

(v) Dean, Campus Development/ Technical Infrastm&gt Publication and Library/ Culture/ Hostels ahdest
House as the case may be

(vi) Head of Department if concerned
(vii) Experts if any
(viil) Deputy Registrar/ Assistant Registrar Stores
2. Three Members shall constitutes the quorum
3. It may follow the procedure as laid down in Gah&inancial Rules (GFR of the GOI)

B. Schools, Departments, Hostels, Guest Houses#tall have their own Purchase Committees to betitoted by the
respective Dean/Head of the Department/Provosirger intimation to Finance Officer. Such a Comesitshall have at
least one representative each of Finance and Sb@gartments.

C. The English and Foreign Languages University fasas shall have their own Purchase Committee tmbstituted
by the director concerned on the pattern of thelftage Committee of Hyderabad Campus as far aspmssi

Regulation 16: Building Committee
i. The Vice-chancellor.... Chairperson
ii. A representative of the CPWD or PWD undertaking below the rank of Executive Engineer.
ii. A representative of the Planning Board
iv. The Registrar.... Member Secretary
v. The Finance Officer

vi. A representative of the user Department alontp Wwwo Teachers of the University not below thekaof
Professors nominated by the Vice-Chancellor

vii. Head, Dept. of Civil Engineering (where it sts)

viii. Head, Dept. of Electrical Engineering (whétrexists)

ix. The University Engineer (or near by University)University Architect or the Govt. Architect.
Regulation 17: POWERS OF THE VICE-CHANCELLOR
l. Administrative:

a) To supervise the conduct and work of the stéfthe University and for that purpose to exercisehs
disciplinary control as may be necessary.

b) To sanction all kinds of leave to members ofstadf, research fellows etc.

c) To arrange at his/her discretion outside viitsthe members to educational centres in Indiaefducational
purposes.
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d)

e)

)
h)

)

To act as controlling officer in respect of joays performed by the members of the staff andiatiis/her own
controlling officer in respect of journeys perfordnigy him in connection with the affairs of the Uaisity.

To permit at his/her discretion in special cas®s for reasons to be recorded in writing officand members of
staff to draw actual expenses incurred by themendril tour

To allow mileage allowance by a route other thashortest
To decide the shortest of two or more routes
To make temporary and ad-hoc appointment ohierac

To create temporary posts on sanctioned scdlesyg in Group C and D and to fill such posts feriods not
exceeding six months in each case

To permit retention of lien on a post under taversity

k) To transfer an employee from one place to astoth

1)

To sanction grant and to permit acceptanE@onorarium

m) To withhold increments

n)
0)
p)
a)

b)

c)

i)

To allow an employee to count extraordinary &for increments up to 2 years
To grant subsistence allowance to an employee
To order destruction of records, as per weedites

To order sale, by auction or otherwise in thieriest of the university of unserviceable storegperishable
articles.

Financial

To arrange to prepare budget estimates

To re-appropriate funds from one head of appatipn to another

Subject to availability of budget provision, th&timates as approved by the Executive Council.
To disburse salaries and allowances and stipentlee employees of the University,
Research Fellows and other persons engagbe programme of the University.
To incur expenditure of a contingent or misaekous nature on:

Electricity, Water and Gas Charges

Freight Charges

Demurrage/Wharfage charges

Hire of the office furniture, fans, heaters, kexs, clocks, etc.

Maintenance and upkeep of Vehicles

Rent, Rates and Taxes

Postage, Telephone and Telegrammes

Contingent paid staff

© © N o g A~ W DNPRE

Supply of liveries, badges and payment of washilowances

[E=Y
o

. Repairs to, erection of and removal of machjif@here expenditure is of a capital nature)

[N
[

. Incurring legal expenses

=
N

. Petty works and special repairs to buildings, e

[E=Y
w

. Ordinary repairs and maintenance of buildirtgs e

[EEN
i

. Local purchase of stationery, printing etc.

[N
(2}

. Fixtures and furniture

[N
(e}

. Books and periodicals

=
~

. To purchase working stores, office equipmemtyguters calculating machines, etc.
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18. To sanction the installation of office and desitial telephones
19. Bicycles
20. To sanction fixed recurring charges of a cayditt character
21. Purchase of Motor Vehicle
22. Expenditure not included in any of the aboviegaries

iii) To sanction permanent advances

d) To open bank accounts in the name of the Unityeirs such banks as are approved by the Exec@wencil,
and to operate the account, i.e., to say

i) Pay in all money received by the University dodthat purpose endorse all cheques, drafts, dids
i)  To draw cheques in the name of the University

e) To sanction increments, TA, and other advaretes,to employees of the University accordinguies.

f) To sanction advance of pay and TA to any offigeder transfer

g) To sanction advance for the purchase of convayan

h) To vary the terms of repayment of advance

i) To pay salaries on the last working day of thenth if the first day of the following month is alfday(or as per
the practice of the University)

i) Power in regard to writing off the irrecoverabi@glue of Stores, cash and Stamps, etc.

Provided that (1) the loss is not due to theftraud and (2) it does not disclose a defect of syste serious
negligence on the part of some individual employafale University which might possibly call forsgiplinary action.

[Il. Disciplinary
To impose all penalties on teachers and non-tegahinployees laid down in the terms and conditidreeovice

Regulation 18: Finance

The English and Foreign Languages University is oh¢he Central Universities of University Granter@mission,
100% funded by the Government of India. In all Ficial matters, the University is governed by theleRuand
Regulations of the Central Government. The Unitgsibudget is approved by the Finance Committegliich the
nominees of the Visitor(Financial adviser of MHRBJaUGC etc) are present. The budget is approvatid¥xecutive
Council of the University. The accounts of the Uity is audited by the officers of the CAG of itnd

The University, as in other Central Universitied]dws all the rules of the Central Governmentthia matter of Pay and
other allowances; travelling allowance(T.A/D.A); vahces(Loans) such as festival advance, conveyah@nce, house
building advance, LTC etc.

Regulation- 19: Procedure and norms for appointmento the posts of Professor, Reader and Lecturer

The Executive Council hereby makes the followingnm® and procedure for appointment to the postsrofeBsor,
Reader, and Lecturer in English and Foreign Langsiagniversity, Hyderabad.

1. The post of Professor, Reader and Lecturerbwiltategorised as Group A Posts as per Central Guies.

2. The University will advertise the above postsd anake appointments thereto on all India basis fm t
recommendation of the Selection Committee constituinder Statute 18.

3. The Chairman shall be entitled to vote at thie@en Committee meeting and shall have an exentiscast a
vote in the case of a tie.

4. In exceptional cases, to be spelt out in writittge Selection Committee may recommend relaxaitiothe
qualifications of a candidate/s, in particular widierence to the work experience etc to EC.

The recommendation of the Selection Committhall be ordinarily submitted to the Executiveu@gl and
orders of appointment shall be issued after theaab of the Executive Council provided in an engergy, the
Vice-Chancellor may issue orders of appointmentea®mmended by the Selection Committee and repert t
matter to the Executive Council at its next meeting
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10.

11.

12.

13.

14.

The terms and conditions with regard to the mimh qualifications and other terms and conditichgrescribed
by the UGC in its Notification NO.F-3-1/94 (PS) ddt24.12.1998 and any other Notification issuethat may
be issued by the UGC from time to time, shall béfeed. The Vice-Chancellor may prescribe in cotetidn

with the concerned Head of the Department, suchifsgetion or any other condition as required foe tpost to
be filled up.

The prescribed qualification and experience bélminimum, and the mere fact that a candidategqesing the
same will not entitle him for being called for inteew. The University will have the right to restrithe number
of candidates to be called for interview, to a oeable number on the basis of qualifications angedggnce
higher than the minimum prescribed or by any otlwerdition that it may deem fit.

All the substantive vacancies in the cadresrofd3sor, Reader, Lecturer, Registrar, Financec&ffiController
of Examinations, Librarian etc. are advertised atibhal Dailies.

Application fee prescribed may be charged alond iited in application. 3-4 weeks time may be givior
receipt of filled in applications. Applications amet rejected normally on account of delay whicheéyond one’s
control. However, the decision of the Universitythiis regard is final. Incomplete applications nbayrejected.

All the applications are sent to the Head of Mlepartment concerned for making summary and thedHbé the
Department in consultation with at least two of benior colleagues, ordinarily consisting of outgpiand
incoming head of the Department based on seniontgy screen the applications with reference to the
advertisement and recommend the names of candidatesnay be invited for interview.

If the post in question is of a specialised rgtane specialist in that discipline may be asgedi by the Head of
the Department. If the Head of the Department hifisex candidate, the file would be sent to theaDer any
one of the Professors of the University to be apiedi by the Vice-Chancellor for screening/ shastifig of
candidates. The file when returned, may be subdhitighe Vice-Chancellor, who may add or deleterttmber
of candidates or he may appoint another screeringrattee if he so desires. His decision shall belfi

Selected candidates would be invited for ingawv they would be paid Rail-fare (by sleeper classand fro for
attending the interview. Ordinarily the payment Wbbe made by cheque subsequently, at the addness lgy
the candidate, in the application form.

The recommendation of the selection committealdvbe kept in a sealed cover, to be opened antwting of
the Executive Council, when held next. Selectiomuittee may recommend a candidate, even thoughidtaet m
not have applied. In emergent situations, the \Gbancellor may approve the recommendations oféfexson
committee and allow the candidates to join at atyedate. Such a decision will be reported to thedutive
Council at its next meeting.

As per UGC guidelines not more than 5 (advamm@gments can be recommended by Selection Coeenitthe
University shall follow the UGC guidelines regargliReservations.

The University may consider candidates who maty have applied for position/s in absentia. Thée@®n
Committee can consider such cases in absentia. 84Ccondone the delay in the submission of appbogs) till
the time he/she deems fit.

The University shall follow the UGC/ Govt. afidia rules regarding reservation of SC/ST/OBC/ Riajly
Challenged.

Regulation 20 Distribution and Management of Fund Generatedby the University New 25-8-14

1.

Introduction

The EFL University generates funds through varimtisrnal means such as savings on net sale procdddisiversity
publications, royalty from consulting publishergb0of the amounts that individual faculty receivenfr private
consultancy, net savings from training programm@sficiency courses, self-financed courses, savifigm fees
received from foreign students, entrance examindges, royalty received from the University’s adtructure facilities,
donations by alumni and others, film and T.V. Pighns, charity shows organized by the Universiale of tickets to
University-sponsored performances, unclaimed sicand other deposits, and other heads, if any.
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The distribution of these funds shall be made utitkefollowing heads subject to periodic review:

Sl.no. Percentage
1 Development Fund 35%
2 Students’ Welfare Fund 25%
3 Foreign Studels’ 1%
Welfare Fund
4 Staff Welfare Fund 7.5%
5 Faculty Welfare Fund 5%
6 Academic Updating 7.5%
7 Internatione 10%
Collaboration
8 Publications Fund 5%
9 Miscellaneous 4%

2. Administration of the funds

The funds shall be administered through a Commitestituted by the Vice- Chancellor called the Ration 20
Grants Committee ‘B’ consisting of the following mbers:

i. Pro-Vice Chancellor or the Vice-Chancellor’s riage(Chairperson)
ii. Proctor/ Deputy Proctor
iii. Dean, Research
iv. Dean, Students’ Welfare
v. Dean, Non-formal Courses and Resources
vi. Dean, Campus Development
vii. Dean, Foreign Students
viii. Finance Officer or his/her nominee
ix. Controller of Examinations (Member Secretary)
X. DR/ AR Academic (Convener)
Additionally, the following members will be invitaland when matters pertaining to their mandaisear
i. Dean, International Relations
ii. Provost, Men's Hostel

iii. Provost, Women’s Hostel

3. Accounts shall be maintained by the Financec@ffor his/her nominee
4. The Committee shall submit a report to the EeeuCouncil once in a year.
5. The Vice-Chancellor can transfer allocation frome head to another at her/his discretion depgndimthe

need and urgency for the same.

6. The Vice-Chancellor can under her/his discretigrpowers approve new heads of expenditure freamtin-
formal resources which shall be ratified in thesaduent meeting of the Executive Council.

7. General Guidelines for Allocation of Resourcen&ated through Non - Formal Channels:

i. All applications for financial assistance frommese resources under the various heads shall be toathe
Chairperson of the Grants Committee in the preedriformat, which shall be available in the Academic
Section. The Grants Committee constituted by thee\GChancellor shall consider all the applicationstloeir
merit. It may call the applicants for an interviéiwdeemed necessary. The Grants Committee shadl gen
recommendations to the Vice Chancellor for herdpigroval.

i. The Vice Chancellor may consult the Chairpersafnthe Grants Committee and/or the respective Bean
concerned if she/he so desires, to specify any/s@lder than those specified below, under eadiosec

ii. All allocations for financial assistance undary head are subject to availability of funds.
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The Grants Committee shall meet 4 times inreartial year, in August, November, January, andcKar
However, in case of emergency (during vacationgaeay-June) committee members available on duty ca
meet and make recommendations to the VC for approva

The Vice Chancellor shall be the final authofidy granting financial assistance under any head.

1
A
B
C
D
E
2
A
B
A

Guidelines and Modalities for Distribution of Resouices

per Annum

Development Fund: 35%

the development needs of non-formal courses
the overall development needs/infrastructure of the
University
expenses towards technical infrastructure
expenses towards equipment and renovation
any other need, to be approved by the Vice-
Chancellor
Students’ Welfare Fund: 25%
Merit-cum-Means Fellowship, Exemption of Tuitione=and
Book Allowance
Limit: 15 lakhs

Travel Grant

Merit-cum-Means Fellowship, Exemption of Tuition Fee and
Book Allowance

Eligibility

a

All fulltime, Indian students, registered famy Programme,
except PhD, with less than Rs. 1,50,000 annual niecaf
parents are eligible to apply for EFLU Merit- curiteans
Fellowship and Exemption from Tuition Fee.

Students who receive Fellowship shall be grantedkBsrant up
to Rs1000/- per annum, each year of valid studgntsh

Students belonging to reserved categories exenfigadpaying
tuition fees under GOI rules shall get only the Bdgrant of
Rs.1000/- per annum for each year of valid studhgmts

All other deposits and fees as mentioned in thesgrctus and
Hostel room rent as per rules shall have to be midall
students.

All SC/ST/OBC and Physically/Visually Challengedudénts
registered for any Programme, except PhD are &igdapply for
Scholarship and Exemption from Tuition Fee (if reotempted
under GOI rules). However, they also have to phpthkr fees as
prescribed by the EFL University from time to tirae mentioned
in the Prospectus and Hostel room ren as per rules.

No student of any category availing any other
Scholarship/Fellowship/Financial help from any agén
charitable organization is eligible to avail anynancial
assistance from the University.

Students availing Scholarship/Fellowship/ Finanéiasistance
through Social Welfare department/ State Govtshistiiy of
Tribal Affairs/ UGC and any other agency/ organmatof Rs.
1000/- or above pm are not eligible to receiveER&U Merit-
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cum-Means fellowship. Where the amount is less than
Rs.1000/- per month, the short fall will be paidtbe student
under EFLU Fellowship Assistance.

g Among newly admitted students, only those who oletsi50%
marks or an equivalent grade in their qualifyingmination such
as BA,MA, M.Ed., PGDTE, B.Ed., etc. and 60% of thighest
score in the entrance tests conducted by the wifyeannually,
are eligible to apply for Scholarship, exemptiortufion fee and
book allowance.

Among students who are in the second and the folipw
semesters, only those who have been promoted ffio¢. have
failed in two or more courses), secured 50% maaks, fulfilled
the attendance requirement, are eligible for EFL@riMcum
Means Fellowship, exemption of tuition fee and badlkwance
or any other kind of financial assistance.

Procedure for application

Applications should be made in the prescribed foyma
available in the Academic section/ University Weédbsto

the Chairperson of the Grants Committee, during the
months of November and May.

All applications should be submitted through thea#fieof the
Department in case of students not residing orcétmepus, and
through the Provost if they are residents in thetdis, within
one month from their admission.

All relevant documents such as Caste Certificateorne
Certificate etc., must be submitted along with #pplication
form.

Mode of payment of scholarship

a Scholarship of Rs.1000/- per month for eligibledstts will
be paid twice in a year during December and Juter #ie
results of the respective semesters are out.

b Release of EFLU Fellowship, book grant etc. arejesuibto
deductions of the amount on mess bills, damageedates the
University property, books lost or damaged and etiyer dues
pending against a student.

¢ Students receiving any grant or scholarship frorg ather
source will have to declare the same in writingn€@malment of
information or submission of false information dhiglad to
withdrawal of all concessions and scholarship. diyralso lead
to disciplinary action against the defaulter inéhgdexpulsion
from the academic programmes of the university.

B Travel Grant

Eligibility

a A research student registered for PhD programme
(regular mode) in the EFL University, shall be iig
for travel grant to attend Seminars and Conferdnces
Symposia/Workshops etc., if her/his paper or absth
the paper is accepted.
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b A Research scholar shall be eligible to avail treevel
grant only twice, to participate in one nationatlaone
international Seminar/Conference/Workshop/Symposia
etc., during the period of his/her active regisbrat

¢ For international travel, the grant-in-aid shall be for
economy class airfare by shortest route, registidee,
accommodation and per diem for 3 days as per GOI
rules. The total sanctioned amount should not ek&e
80,000/-.

d 80% of the amount shall be released first and the
remaining 20% after submission of bills. Studerggehto
submit an expenditure statement and all bills withD
days after return from the seminar.

e Fortravel within India , research students are eligible for
this grant for travel by rail or bus for attendingtional
f/international level seminars only once during rtthei
period of registration. Total sanctioned grant wadlt be
more than Rs. 4000/. Students have to submit an
expenditure statement and all bills within 10 dafter
return from the seminar.

f In bothc ande above, failure to submit the expenditure
statement within 10 days after return from the sami
shall warrant recovery of the advance releasech¢o t
research student.

Procedure for application

a The application for the travel grant should be added to

the Chairperson of the Grants Committee in the qoifesd

format, available with the office of the Controllef

Examinations and on the University’'s website. Apgtion

shall be submitted to the DR/ AR Academic with gyo

marked to the CoE’'sOffice through the Head of the

Department concerned, or in her/his absence, thrdhg

Dean of School, and Research Guide, at least 39 lufpre

the date of the programme.

b After the receipt of the application, the DR/ AR
Academicshall send the application to the Granth@itee
which shall request the Head of the Departmenthérthis
absence the concerned Dean of the School) to ntenina
internal and one external expert to whom the papall be
sent for evaluation.

(A Panel to be maintained by the Academic Sect@rtHis
purpose.)

At least two reports - one from internal and ormarfrexternal
- have to be positive for consideration of the Gran

¢ Onthe basis of the reports received, the Grants
Committee shall recommend to the Vice
Chancellor the amount of financial assistance
to be given within the parameters already set.

d The following documents should be enclosed alontp wi
the application:

Covering letter from the Advisory Committee of the
student recommending and highlighting the relevance
of the paper for the conference/seminar/workshop.
Document about the status of the host
Organization.

Three copies of the complete paper to be
presented and soft copy mailed to
academic.eflu@gmail.com
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Invitation and / or acceptance letter from the
organizers

Details of programme (Title, Place and Duration of
the programme, and information about the
organizers) and proposed budget statement

A document detailing the relevance of the Seminar/
Conference to the student’s area of research.

Foreign Students Welfare Fund: 1%
A Welfare Funds
B Travel Grant

A Welfare
Amount set aside under this head shall be utilifeedhe
welfare of foreign students.
All foreign students are required to pay Rs. 50p0¢emester
as Students’ Welfare Fund fee as mentione in tbegectus.
They also need to pay a monthly fee for medicaliriasce/
needs of foreign students as mentioned in thepeobss.

B Travel Grant
Foreign national research scholars are eligiblgHir grant
for travel within the country by rail or bus fortending
national /international level seminars within theuntry
only once during their period of registration. Arip sum
grant of Rs. 4000/ is admissible.

No travel assistance is available to foreign nation
research scholars to present a paper abroad.

Eligibility criteria : As per rules specified for Ind&udents.
Procedure for application: As per rules specified lihdian
students above.

Staff Welfare Fund: 7.5%
A Recoverable loans with 8% interest to staff
B Welfare funds for Contractual Workers

A Recoverable Loans

Recoverable loans may be granted to the non-tegcaff of
the University. Up to a maximum of Rs. 1,50,00@+ Group
‘A’ Officers and Rs.1,00,000/- for Group B and Gfftmay be
granted for higher education of wards, or renovatd house,
marriage of ward, emergency arising from unexpeeeents
involving serious hardship etc., at 8% interest gr@mum, once
in three years.

Repayment
The loan, including the interest shall be recovexed
source in 24 equal installments.

Welfare Funds for Contractual Workers

A sum of Rs. 2, 00,000/- may be kept aside as afanéel
Measure for the contractual /casual workers intheversity.
The total amount may be divided into two parts aldcation
of the first part be done in the first six monttiseach financial
year.

A contractual worker may be given non-recoverable
financial assistance of up to Rs. 5000/-
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The financial assistance will be given only onceiry their
service period.

This shall be with the approval of the Vice Chalurebn the
recommendation of the Grants Committee.

The assistance may be given for marriage, educatibn
children, medical urgency to the contractual worker his
family, or for any other emergency.

5 Faculty Welfare Fund: 5%

A Recoverable loans with 8% interest for higher
education of wards etc.
Recoverable loans may be granted to faculty up to a
maximum ofRs. 1,50,000/once in three years for the higher
education of wards, or for renovation of house, rrage of
ward, emergency arising from unexpected eventsiimg

serious hardship.etc

Procedure for application

Apply to the Chairperson of the Grants Committeethin
format prescribed, with all the required supportitaguments
specified in the form.

Repayment

The loan shall be recovered at source in 24 equal
installments, including the interest.

6 Academic Updating: 7.5%

A Travel grants for permanent faculty members for atending
seminars and conferences within India and abroad

B Development of professional skills; updating of tezhing
faculty

C Any other

A Travel Grant

I nternational travel

Rs 10 lakhs to be set aside for travel, accommondati
registration and other expenses of permanent facoémbers
for attending seminars and conferences outsideIndi

For international travel, permanent faculty membshsll be
eligible for the grant-in-aid only once in a periofl 3 years
either under this Regulation or under UGC Grants. Thdi/lvei
paid economy class airfare by shortest route, fgandor 3 days
as per GOI rules, accommodation, and Registratiea. Hhe
total sanctioned amount should not exceed Rsaklsl

Out of the sanctioned grant 80% of the amount shall
released first; the remaining 20% shall be releaaéidr
submission of bills. The faculty member shall subtiné bills
within 10 days after return from the seminar.

Travel within India
Rs 5 lakhs to be set aside for travel,
accommodation, registration and other expenses
of permanent faculty members for attending
seminars and conferences within India.
Permanent faculty members are eligible for thisigfar travel
within India by air/train for attending nationalnternational
level seminars only once in an academic year. Amoun
sanctioned cannot exceed Rs. 15,000/.

B Development of professional skills; updating ofcteiag
faculty



[91 1] —EvE 4]

A ol TS« STHERT

561

Eligibility and Procedure of application

Any permanent faculty of the university can apmy this grant
forattending workshops, short-term courses, sumsedools,
etc. within the country for the development of essional
skills.

He/ she can apply for the grant in the format pmibsd and
available in the Academic Section/website.He/ sbeds to
submit a write-up explaining the nature of the pssfonal
skills development programme, its scope, and hoe th
participating teacher and the University standeodjit from

it.

Permanent faculty members of the university argildé for
this grantonly once in a period of 5 years. Thengsanctioned
shall be for travel, registration fees, course fes living
expenses. The total sanctioned amount shall noteekdRs.
20,000/.

Procedure for application for A and B

Applications should be submitted well in

advance, at least 60 days before travel/

commencement of the programme.

After receiving the application through the HoDgtAR/DR
Academic shall send it to the Dean/HOD for sugggssome
internal and external experts. The Chairperson | sttan
nominate two internal and one external expert tomhthe
proposal shall be sent for evaluation.

(A Panel to be maintained by the Academic Section this
purpose.)

At least two reports - one from internal and ormrfrexternal -
have to be positive for consideration of the Grant.

7 International Collaboration: 10%

A

For travel undertaken by the Vice Chancellor or/ Hes
nominee for establishing international collabonaticand
building networking and linkages.

To meet expenses incurred on travel, board, lodgiogal

conveyance, medical insurance and contingent ergens

incurred by the Vice Chancellor / Pro Vice CharmellDeans
or persons authorized by the Vice Chancellor orfhieebehalf
for signing MoUs and on their execution, attenditducation
Fairs, conducting promotion campaigns, etc.

To meet the living expenses, accommodation anetias
per Government of IndiaRules) of faculty of the EFL
University visiting any university in India / abrddor
purposes of attending official meetings / for atiyeo need
approved by the Vice Chancellor.

To meet the living expenses and accommodationsitirw
professors from other countries coming to the Unsig on
Exchange programmes as per MoUs with the respective
University.

To meet the travel and travel related expensefu@img
refundable deposit of visa where applicable), tivamd
accommodation expenses (as per Government of takiig)
of teachers and students from the EFL Universisjtimig any
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University abroad with whom the University has aoW) as
part of the MoU activities (and as per the clausgout in the
MoU).

Eligibility

Only permanent faculty or registered, full-time,disn

students of the University are eligible to apply foe grant
listed under E.

Procedure for application
The application for travel grant undeto be madeas per

terms stated in the MoU.

The application for travel grant undeérshould be addressed
to the Vice Chancellor stating clearly the reasmrtlie
travel and the amount required.

Publications Fund: 5%
Printing and publishing of materials produced by faculty
and researchers for which funds are not availablerbm
other sources

Any other need related to dissemination of educatil
materials produced by faculty, to be approved by th
Vice-Chancellor

Eligibility

Only permanent faculty of the University shall bigible to

apply for the publication grant.
Procedure for application

The application for publications fund should be mad the
prescribed format with all relevant documents duttal;
stating clearly the scope and impact of materilset
printed/published and the amount required.

Miscellaneous: 4% A

Cultural activities

B

C

D

Programmes, conferences, seminars, workshops, etc.
Organized by the Alumni Association

University Image Building activities — Press
conferences, publicity and other such
related initiatives.

Any other need approved by the Vice-Chancellor

The approval for allocating or spending dlietted amount
or a definite quantum thereof under any of the hedmbve
shall be given by the Vice -Chancellor on the
recommendation or in consultation with the Chaispar
Grants Committee.
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1. Rules Gove 2008-09

Foreign Nationals from Non-SAARC countries

SI. | Name of the | Regn Tuition Library Reserve( | Exam. Library | Comput | Develo | Students
No | course Fee at fee per | fee per Fund Fee per | deposit| er pment | Welfare Fund
the time | semester| semester semester internet | fund (RF)
of and (RF)
joining sports per
fund year
(RF) per
year
1 B.A. (Hons | 20C 100(¢ 30C 1900( 20C 50C 50C 20C RF:
1000
Med. Rs. 1000
Help
2 MA 20C 100( 30C 2400( 20C 50C 50C 20C RF:
1000
Med. Rs. 1000
Help
3 | M. Phil 20C 100¢ 50C 2900( 30C 100C | 50C 20C RF: Rs
1000
Med. Rs. 1000
Help
4 |Ph.D 20C 100¢ 50C 3400( 30C 100C | 50C 20C RF: Rs
1000
Med. Rs. 1000
Help
5 | All Part- 20C 150(¢ - - 20C - - - -
time
Courses in
Foreign
Languages
Submission fee for M. Phil. Rs. 1000/- Ph. D. Rs. 5000/-
Tuition fee for General category participants
Name of th Registratiol Tuition Library Studeits’ Exam Fe Library Total
course Fee fee per fee per Welfare per Deposit
semester semester | Fund per semester
year
2 year MA 100 350 300 1950 200 500 2900+500
5 year M£ 10C 22t 30C 157¢ 20C 50C 2400+50I
English and
MCJ
PGDTE 100 375 300 2425 200 500 3400+500
M.Phil 100 450 500 2850 300 1000 4200+1000
Ph.D. 100 600 500 2850 300 1000 4350+1000
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Tuition fee for SC/ST participants

Registralon Tuition Library Students Exarn Library Total
Fee fee per fee per Welfare Fee per Deposit
semester semester Fund per semester
year

2 year MA 100 Nil 300 200 200 500 800+500
5 year M£ 10C Nil 30c 20C 20C 50C 800+5(0
English and
MCJ
PGDTE 100 Nil 300 200 200 500 800+500
M.Phil 100 Nil 500 200 300 1000 1100+1000
Ph.D. 100 Nil 500 200 300 1000 1100+1000

Regulation 20 (b): Guidelines for Non-Formal Course conducted by The English and Foreign Languages
University

PART |
Definition of Non-Formal Courses

All resource-generating courses offered by the Eirsiy other than those that are statutory curaicaburses will be
considered Non-Formal Courses.

Non-formal courses fall under three broad heads:

a. Those on-campus or off-campus courses thatnitiatéd and offered by the University based oncemed

needs of society or sections of society for languagining in English or in the Foreign languagemg taught
at the University.

b. Those on-campus or off-campus short-term trgipimgrammes that are offered by the Universitimglish or
Foreign Languages, on specific request from eduoweali institutions, government departments, corgorat
organizations or private firms.

c. Assignments in curriculum design, materials tgwment, editing, translating and interpretatioratttare
undertaken by the University for external agenadeganizations/ institutions.

Courses may be initiated by the Dean-in-Commitiden-Formal Courses and Resources or offered onestdtom
outside institutions or organizations.

They may also be initiated by the various departsest the University or offered on request from side
institutions/organizations in consultation with thean-in-Committee, Non-Formal Courses and Reseurce

Individual faculty members may also offer courgedfing programmes on request from outside ingitgt or
organizations in consultation with the Dean-in-Caittee, Non-Formal Courses and Resources.

Prior permission and budget approval for all pragrees offered under Non-Formal courses must be redstarom the
Vice Chancellor through the Dean, Non-Formal Cosiesed Resources.

Individual faculty members invited by educationadtitutions/ other organizations to deliver lectudeeynote addresses,
conduct workshops or seminars should obtain pomgssion from the Vice Chancellor.

Teacher Training

Teacher Training Programmes in English will be amtdd by the Department of Training and Developnwnthe
University. The Department may co-opt faculty memtfeom other Departments in the English Divisionteaching on
the courses.

Teacher Training Programmes in Foreign Languagk$®¥®&iconducted by the Foreign Language Departroemterned.
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Resource Persons’ Training Programmes conducteldebRistrict Centre Scheme are part of the mangatmygrammes
of the Scheme, are non-resource generating andtdalhunder Non-Formal courses.

Any Faculty-Improvement Training Programme condddtg the District Centre Scheme or the ELTI Sup@weme
for the ELTIs or District centers does not fall endNon-Formal courses.

Courses for International participants will be untte purview of the International Relations Contest
PART Il

Course fees for the various programmes conductettidoyNon-Formal Courses and Resources Committegrs€dees
may be changed by the Vice-Chancellor ordinarilyttom recommendation of Committee on Non-Formal €esiand
Resources.

Proficiency Courses in English:
4 months’ Basic level course : Rs. 6000

2 months’ Advanced level course: Rs. 3000. (Coricrakrate of Rs. 2500 for those who have compl#tedasic level
course)

1 month Basic level course : Rs. 1500
2 week Spoken English course : Rs. 1000
Short-duration training programmes:
For corporate/private sector organizations :ROQ@B per
6 hour day.
For Government departments/ organizations :R€QBper
6 hour day.
Course fees for Teacher Training Programmes:
For Government-run schools/colleges ‘Rs. 6000 per
6 hour day
For Kendriya Vidyalayas/Navododaya Schools : R8080er
6 hour day
For Corporate/Private Schools ‘Rs.15000 per
6 hour day

The course fee could be changed with the apprdwiice-Chancellor.
Travel and Hospitality Expenses:

The institution/organization for whom the courseamducted, will bear the expenses for the tramdllzospitality of the
resource persons, in addition to the course feefaté for major cities/ 2 tier AC for destinatiowithout flight facilities.

The institution/organization for whom the coursecnducted will bear the expenses for local conmegaof the
resource persons.

The institution/organization will be responsible @uplicating materials/handouts for the course.

The course fee must be paid by DD in favour of Registrar, The English and Foreign Languages Usityerat least
seven days in advance of the course. Wheneverip@ssavel tickets should be couriered to the uese persons by the
institutions.

PART Il
Remuneration for teaching on or coordinating Non-Fomal Courses

On-campus/Local programmes

Faculty members of the University who teach on Wommal Courses are eligible for remuneration if toerses are
held beyond the working hours of the UniversityoarSaturdays, Sundays and Public Holidays at tieeofaRs. 500 per
hour or on par with the UGC rates for Guest Leajrehichever is more.
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Faculty members of the University who teach on Wommal Courses are eligible for remuneration dunvayking
hours and working days, if they are working on ttmurses beyond the weekly teaching load* specifigdthe
University, at the rate of Rs. 500 per hour or anpith the UGC rates for Guest Lecturers, whichésenore.

Out-station programmes

Faculty members going to other places to condumgnammes will receive an allowance of Rs. 1000yg dahey are
not eligible for remuneration.

Remuneration for coordinating 3-5 day programmess:1R00

Remuneration for coordinating programmes with daratanging from 6 days to one month: Rs. 1500
Remuneration for coordinating programmes of duraiimger than a month is Rs. 2500 per month.
[Rule about teaching workload holds for coordinatioo]

*Teaching load

For Professors: 14 hours (exclusive of researchrsigion and other responsibilities)

For Lecturers and Readers: 16 hours

PART IV
Resource Persons Panel for Non-Formal Courses

Resource persons drawn from research scholarseofltfiversity, external faculty members, retiredfessors of the
English and Foreign University or other Univergti®ther experts in related fields may be invitedidach on the
programmes.

Remuneration for all non-faculty members of the Ni@mmal Courses and Resources panel: Rs. 500 per ho

External resource persons invited may have to wugjéi necessary, an orientation before empanelmerthe Resource
Persons’ team.

PART V
Leave Rules

Faculty members teaching on off-campus programniébeventitled to duty leave for the days they waching on the
course, subject to a maximum of 40 days in an anadgear.

PART VI

Savings, if any, will be credited to different fungoverned under Regulations of the University.

Regulation 21: Outsourcing the services Printing Ress of the University on commercial basis.
The University Press has the latest equipment wisielfready installed and is in operation. The pognt consists of:

1. Two Colour Heidelberg Offset Printing MachineDbminant Offset Printing Machine 3. Programmedti@gt
Machine 4. Heidelberg CTP Machine 5. Lamination Mae 6. Perfect Binding Machine 7. Perfoating Maehi
8. Wire Stitching Machine 9. Folding Machie and Qaitting Machine.

Thanks to the above state-of-art equipment, thesPtan compete with the outside Commercial Prinfingsses. This
will be in addition to catering to the needs of thmiversity’s Printing work. Accordingly, the Unixgty Press may
undertake printing jobs on commercial basis sulifetite provisions given below:

1. The printing work may be done on rates and teamd conditions to be approved by the Vice-Chaacell
ordinarily on the recommendation of the Publicati@ommittee of the University. The rates may be riedi
depending on the average market rates obtainimg firme to time.

2. The commercial work, however, will not affecetbfficial work of the University which will be conleted
according to the needs of the University and tiroeedule defined by the authorities/schools/ depamtsd
sections etc.

3. After meeting all the expenses, the net savanguing from the printing jobs done by the Univiréress will
be distributed among different reserve funds ofdhéversity according to the relevant regulation.

4. Anincentive, up to a maximum of 10%, may beegito the Press employees for doing commercial mwhich
will be over and above the official work of the Wersity work. This amount will be approved by the&/
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Chancellor depending on the specificity of each. jdbe Vice-Chancellor may also approve additional
provisions for governing the outsourcing of Univird’ress services in the interests of the Univgrigiand
when so required by any objective exigency or fitna

The rates to be fixed for printing jobs shoukthgrally be on the lower side of the prevalent miarétes so that
the Press could get printing orders in adequatelyle quantities.

The Vice-Chancellor will be authorized to giyeesial concessions in terms of rates for printiigsjdepending
on the bulk and quantum of the order.

A certain proportion of the expenditure wouldveowear and tear charges of the machinery whidhhbei
approved by the Vice-Chancellor, ordinarily on theommendation of the Publication Committee.

Regulation 22: Proctorial Board
The Proctorial Board will consist the following menbers:

Proctor . Chairperson
Deputy Proctor

Dean, Students Welfare

One Dean from FL . to be
nominated by the VC

One Dean from English

Language stream . to be
nominated by the VC

Dean, Distance Learning

Dean, Interdisciplinary Studies

Dean, Hostels

One Provost . to be
nominated by the VC
Two Professors . to be

nominated by the VC
Security Officer

The Proctorial Board will assist the Proctor anaction as an Advisory Body in:

iv.

V.

Vi.

taking critical decision related to the mainteca of discipline by students of the University;

maintaining law and order at the University;

providing safety and security to Universityramunity;

dealing with legal matters arising in the Unisigy.
ensuring security of University property andeas®f the University
any other task assigned by the Vice-Chancellor
Prof. ALI RAZA MOOSVI, Registrar
[ADVT 111/4/Exty./303(381)]
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